
BEFORE HONOURABLE NATIONAL GREEN TRIBUNAL 
WESTERN ZONE BENCH, PUNE 

Application No. 144 of 2017 
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Umarshad Khan & Ors. ....... Applicants 

VERSUS 
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Sr. Particulars Page 

1. Annexure R1 09/01/2012 

MPCB correspondence for ‘Consent to 

Establish’ and ‘Consent to Operate’ (colly) 
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NOC for the plantation of the trees (colly) 

33 

3. Annexure R3 24/02/2023 

Organic Waste Digester and  
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45 

4. Annexure R4 28/10/2013 

Storm Water Drainage Completion 
Certificate with Rain Water harvesting 

calculation (colly) 

48 - 64 

Date:  
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Mumbai 
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MOST RESPECTFULLY SUBMITTED: 

1. PP strongly opposes the submission dated 06/05/2023,

sent by Applicant by email on 08/05/2023 at 9.21 pm. The 

Hon’ble Tribunal had directed by Daily Order dated 

11/04/2023 to submit the objections within two weeks 

which ended on 25/04/2023. This submission is made 

after FOUR weeks (two weeks later), therefore, the should not 

be taken on record; OR else two weeks’ time will have to be 

given to the PP for submitting the detailed reply. However so 

as to expedite the long pending OA, the PP is submitting the 

Affidavit in Reply (Rejoinder) through their Advocate. 

➔ Page No: 1, Point No: a 

PP has not submitted the permissions issued by the Slum Rehabilitation Authority. 

Reply:  All the permission has been submitted to MPCB 

for ‘Consent to Establish’ which was issued on 03/01/2012. 

The revalidation of ‘Consent to Establish’ is issued on 

20/07/2022 (Ax. R1) 

➔ Page No: 2, Point No: b (i) 

Parking facility is given for Sale building only that also within a separate boundary. 

Reply:  As per 1991 DCR there were no norms for parking 

in Rehab Buildings. The EC also does not have any such 

condition. 

➔ Page No: 2, Point No: b (ii) & (iii) 

No plantation of trees, no greenery, no green layout is provided and OWC is not provided. 

OWC is not provided and Demo STP is provided which is non-operative which is obstructing 

the pathway near the building 

Reply:  Tree Plantation NOC is granted by BMC (Ax. R2). 

The trees which were planted at the time of building 

completion have been damaged by the occupants for 

parking their vehicles. The Organic Waste Digester and STP 

completion certificate (Ax. R3) were issued from the vendor 

after installation. Both were in operation when handed over 

to Occupants. But due to objections from Rehab Tenants and 

their internal issues, they are operating it in their own ways. 
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➔ Page No: 3, Point No: b (iv) 

Sewage is directly being discharged into the sewer line of BMC. 

Reply:  There is an objection from Rehab tenants and 

they are not allowing PP to operate it. Hence we are not able 

to operate the STP. The same was handed over to them in 

working condition. However, society and tenants are neither 

operating it themselves nor allowing PP to operate. The way 

out can be to direct the local Police to give Police 

protection. PP shall file the formal Police Complaint. 

➔ Page No: 3, Point No: b(v) 

No stormwater drainage is provided. 

Reply: Stormwater drain is provided. SWD Completion 

Certificate was issued from BMC.  (Ax. R4) 

➔ Page No: 4, Point No: b(vi) 

The P.P. has not connected any other pipeline connection for use of the rainwater from 

stormwater drainage or grey water for use as flush. 

Reply: Duel plumbing is done and recirculated water can 

be used for flushing. 

➔ Page No: 4, Point No: b(vii) 

The residents could not use water for drinking as the underground water tank got polluted 

due to contamination of the sewer with the potable water. 

Reply: This is a false statement. 

➔ Page No: 4, Point No: b (viii) 

Discrepancies in the built-up area which is not communicated to SEIAA. 

Reply:  There is no discrepancy in the built-up area. The 

construction on site is completed as per the area mentioned 

in the Environment Clearance. 

Singed and submitted after approval of PP. 

Date: 09.05.2023 Adv. R B Mahabal 
Place: Mumbai for Respondent No.7 
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RIZVI ESTATES AND HOTELS PVT LTD/CR/UAN No.MPCB-CONSENT-0000127092 (20-07-2022 04:41:37 pm)
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MAHARASHTRA POLLUTION CONTROL BOARD
Tel: 24010706/24010437
Fax: 24044532/4024068/4023516
Website: http://mpcb.gov.in
Email: jdwater@mpcb.gov.in

Kalpataru Point, 2nd and
4th floor, Opp. Cine Planet
Cinema, Near Sion Circle,
Sion (E), Mumbai-400022

Infrastructure/RED/L.S.I
No:- Format1.0/JD (WPC)/UAN No.0000127092/CR/2207000958 Date: 20/07/2022

To,
M/s. RIZVI ESTATES AND HOTELS PVT LTD.,
6422,6422/1-31
,6423,6423/1-6,6424A,
6424B,6424-B/1-4,6424-C
,6424- C/1-3,6426,6426/1-17,
6427,6427/1-16,6249A,6429A/1-
11,7370,7374,7375,7376A,
7376A/1-16,7377,7379,
7319/1-37381,
7381/1-16,7382,7382/1-3,7394,
7394/1-6,7396,7396/1-6,7400,7401(PT),
7402,7402/1-17,7403A,7403A/1-47,
7403B, 7403D,7403D/1-207408,7408/1-6,
7437,7437/1-53,7438,
7438/1-7,7440,7440/1-14,7448,7448/1-17,7
451,7451/1-11, VillageKolekalyan,Behind
Kalina Church, Kalina, Santacruz East-
Mumbai

Your Service is Our Duty

Sub: Revalidation of Consent to Establish for Construction Residential Cum
Commercial Projects under SRA scheme.

Ref: 1. Application Submitted by SRO-Mumbai-II
2. Earlier Consent to Establish having No.BO/RO(HQ)/Mumbai/CE/CC-04,

Dtd-09.01.2012
3. SCN issued on 12.04.2022.

Your application NO. MPCB-CONSENT-0000127092
For: grant of Consent to Establish (re-validation) under Section 25 of the Water (Prevention
& Control of Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of
Pollution)  Act,  1981 and Authorization  /  Renewal  ofAuthorization  under  Rule  6  of  the
Hazardous  &  Other  Wastes  (Management  &  Transboundry  Movement)  Rules  2016  is
considered and the consent is hereby granted subject to the following terms and conditions
and as detailed in the schedule I,II,III & IV annexed to this order:
1. Consent  to  Establish  is  valid  upto  Commissioning  of  the  unit  or

upto-09.01.2027  whichever  is  earlier.
2. The  capital  investment  of  the  project  is  Rs.75  Cr.  (As  per  undertaking

submitted by pp).
 

11 492



RIZVI ESTATES AND HOTELS PVT LTD/CR/UAN No.MPCB-CONSENT-0000127092 (20-07-2022 04:41:37 pm)
/QMS.PO6_F02/00 Page 2 of 8

3. The Consent to Establish is valid for Revalidation of Consent to Establish for
Construction for Residential Cum Commercial Projects under SRA scheme.
named as M/s. RIZVI ESTATES AND HOTELS PVT LTD., 6422,6422/1-31,6423,
6423/1-6,6424A,6424B,6424-B/1-4,6424-C,6424-  C/1-3,6426,
6 4 2 6 / 1 - 1 7 , 6 4 2 7 , 6 4 2 7 / 1 - 1 6 , 6 2 4 9 A , 6 4 2 9 A / 1 - 1 1 , 7 3 7 0 ,
7 3 7 4 , 7 3 7 5 , 7 3 7 6 A , 7 3 7 6 A / 1 - 1 6 , 7 3 7 7 , 7 3 7 9 ,
7 3 1 9 / 1 - 3 7 3 8 1 , 7 3 8 1 / 1 - 1 6 , 7 3 8 2 , 7 3 8 2 / 1 - 3 ,
7394 ,7394 /1 -6 ,7396 ,7396 /1 -6 ,7400 ,7401(PT) ,7402 ,7402 /1 -17 ,
7403A,7403A/1-47,7403B,  7403D,7403D/1-207408,7408/1-6,7437,
7437/1-53,7438,7438/1-7,7440,7440/1-14,7448,7448/1-17,7451,7451/1-11,
VillageKolekalyan,Behind Kalina Church, Kalina, Santacruz East-Mumbai on
T o t a l  P l o t  A r e a  o f  1 5 4 2 9  S q . M t r s
for  construction  BUA  of  58741.32  Sq.Mtrs  as  per  EC  granted
dated-23.01.2012  including  utilities  and  services
Sr.No Permission Obtained Plot Area (SqMtr) BUA (SqMtr)

1 Environmental Clearance issued
dtd-23.01.2012 15429.00 58741.32

2 Consent to Establish dtd-09.01.2012 15429.84 58741.48
4. Conditions under Water (P&CP), 1974 Act for discharge of effluent:

Sr
No Description Permitted

(in CMD) Standards to Disposal

1. Trade effluent Nil NA NA
2. Domestic

effluent
466 As per

Schedule - I
The  treated  effluent  shall  be  60%
recycled  for  secondary  purposes
such  as  toilet  flushing,  air
conditioning,  cooling tower  make
up, firefighting etc.  and remaining
sha l l  be  connec ted  to  the
sewerage  system  provided  by
local  body

5. Conditions under Air (P& CP) Act, 1981 for air emissions:

Stack No. Description of stack /
source

Number of
Stack Standards to be achieved

S-1 DG Set- 450 KVA 1 As per Schedule -II
S-2 DG Set- 400 KVA 1 As per Schedule -II

6. Conditions under Solid Waste Rules, 2016:
Sr No Type Of Waste Quantity & UoM Treatment Disposal

1 Wet Garbage 890 Kg/Day OWC Used as soil manure
2 Dry Garbage 1336 Kg/Day Disposal Authorized recyclers

7. Conditions  under  Hazardous & Other  Wastes  (M & T  M)  Rules  2016 for
treatment and disposal of hazardous waste:

Sr No Category No. Quantity UoM Treatment Disposal
NA
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8. The Board reserves the right to review, amend, suspend, revoke etc. this consent and
the same shall be binding on the industry.

9. This  consent  should  not  be  construed  as  exemption  from  obtaining  necessary
NOC/permission from any other Government authorities.

10. PP shall extend the existing B.G. of Rs.5.0 Lakhs and obtain additional B.G.of Rs.5.0
Lakhs towards O&M of STP, OWC and compliance of conditions stipulated in EC and
Consent to Operate.

11. The  treated  effluent  shall  be  60%  recycled  for  secondary  purposes  such  as  toilet
flushing, air conditioning, cooling tower make up, firefighting etc. and remaining shall
be utilized on land for gardening.

12. Project Proponent shall install online monitoring system for the parameter pH, SS, BOD
and flow at the outlet of STP.

13. Project Proponent shall  provide Organic waste digester with composting facility or
biodigestor with composting facility.

14. Project Proponent shall comply the Construction and Demolition Waste Management
Rules,  2016 which is  notified by Ministry  of  Environment,  Forest  and Climate Change
dtd.29/03/2016.

15. The project proponent shall make provision of charging of electric vehicles in atleast
40 % of total available parking area.

16. The project proponent shall  take adequate measures to control dust emission and
noise level during construction phase.

17. PP shall submit Bank Guarantee of amount of Rs.24.75 Lakhs (5 times of one term fees
x  no.  of  year  of  violation).  The  same shall  be  forfeited  as  PP  has  not  obtained
revalidation  of  consent  to  establish  after  09.01.2017,  thus  violated  the  consent
conditions

18. PP shall obtain/Re-validated Environmental Clearance from competent authority for the
proposed  activity.  PP  shall  not  take  effective  steps  towards  construction  without
obtaining  Environmental  Clearance.

19. PP  shall  submit  an  affidavit  in  Boards  prescribed  format  within  15  days  regarding
compliance  of  C  to  E  &  Environmental  Clearance/CRZ  Clearance.

Received Consent fee of -
Sr.No Amount(Rs.) Transaction/DR.No. Date Transaction Type

1 100000.00 TXN2112002401 21/12/2021 Online Payment
2 100000.00 TXN2207000183 02/07/2022 Online Payment
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 Copy to:

 

1. Regional Officer, MPCB, Mumbai and Sub-Regional Officer, MPCB, Mumbai II
- They are directed to ensure the compliance of the consent conditions.

-
They are directed to extend the exiting B.G.of Rs.5.0 Lakhs and obtain addition B.G. of
Rs.5.0 Lakhs towards compliance of consent condition and also obtain and forfeit the
B.G.  of  Rs.24.75 Towards violation i.e.not  of  obtained re-validation of  Consent  to
Establish.

2. Chief Accounts Officer, MPCB,Sion, Mumbai
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SCHEDULE-I

Terms & conditions for compliance of Water Pollution Control:
1) A] As  per  your  application,  you  have  provided  Proposed  Primary,  Secondary  &

Tertiary. based Sewage Treatment Plants (STPs) of combined capacity 500 CMD
for treatment of domestic effluent of 466 CMD.

B] The Applicant shall operate the sewage treatment plant (STP) to treat the sewage
so as to achieve the following standards prescribed by the Board or under EP Act,
1986 and Rules made there under from time to time, whichever is stringent.

 

Sr.No Parameters Limiting concentration not to exceed in mg/l,
except for pH

1 pH 5.5-9.0
2 BOD 10
3 COD 50
4 TSS 20
5 NH4 N 5
6 N-total 10
7 Fecal Coliform less than 100

C] The treated domestic effluent shall be 60% recycled for secondary purposes such
as  toilet  flushing,  air  conditioning,  cooling  tower  make  up,  firefighting  etc.  and
remaining shall be utilized on land for gardening and connected to the sewerage
system provided by local body.

2) The Board reserves  its  rights  to  review plans,  specifications  or  other  data  relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for  the  disposal  of  sewage  or  trade  effluent  or  in  connection  with  the  grant  of  any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or and extension
or addition thereto.

3) The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation thereof.

4) The Applicant shall comply with the provisions of the Water (Prevention &
Control  of  Pollution)  Act,1974 and as  amended,  and other  provisions as
contained in the said act.

Sr.
No. Purpose for water consumed Water consumption

quantity (CMD)
1. Industrial Cooling, spraying in mine pits or boiler feed 0.00
2. Domestic purpose 582.00

3. Processing whereby water gets polluted & pollutants
are easily biodegradable 0.00

4. Processing whereby water gets polluted & pollutants
are not easily biodegradable and are toxic 0.00

5) The  Applicant  shall  provide  Specific  Water  Pollution  control  system  as  per  the
conditions  of  EP  Act,  1986  and  rule  made  there  under  from  time  to  time.
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SCHEDULE-II

Terms & conditions for compliance of Air Pollution Control:
1) As  per  your  application,  you  have  provided  the  Air  pollution  control

(APC)system and erected following stack (s) and to observe the following
fuel pattern-

Stack
No. Source APC System

provided/proposed
Stack

Height(in
mtr)

Type
of

Fuel

Sulphur
Content(in

%)
Pollutant Standard

S-1
DG

Set-450
KVA

Acoustic Enclosure 4.50 HSD
0.142
Kg/Hr

1

SO2 0.068
Kg/Day

S-2
DG

Set-400
KVA

Acoustic Enclosure 4.50 SO2 0.068
Kg/Day

2) The  applicant  shall  operate  and  maintain  above  mentioned  air  pollution  control
system, so as to achieve the level of pollutants to the following standards.

Total Particular matter Not to exceed 150 mg/Nm3
3) The Applicant shall obtain necessary prior permission for providing additional control

equipment  with  necessary  specifications  and  operation  thereof  or  alteration  or
replacemenalteration well before its life come to an end or erection of new pollution
control equipment.

4) The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

SCHEDULE-III
Details of Bank Guarantees:

Sr.
No.

Consent(C2E/
C2O/C2R)

Amt of
BG

Imposed
Submission

Period Purpose of BG Compliance
Period

Validity
Date

1 Consent to
Establish

5.0
Lakhs

Extend the
existing

Towards
compliance of

consent
condition

CtoU or
09.01.2027

CtoU or
09.01.2027

2 Consent to
Establish

5.0
Lakhs

Submit within
15 days

Towards
compliance of

consent
condition

CtoU or
09.01.2027

CtoU or
09.01.2027

3 Consent to
Establish

24.75
Lakhs

Submit within
15 days

Towards
violation that
not obtained

Re-validation of
CtoE

CtoU or
09.01.2027

CtoU or
09.01.2027

 
** The above Bank Guarantee(s) shall be submitted by the applicant in favour of Regional
Officer  at  the  respective  Regional  Office  within  15  days  of  the  date  of  issue  of  Consent.
# Existing BG obtained for above purpose if any may be extended for period of
validity as above.
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 BG Forfeiture History

Srno. Consent
(C2E/C2O/C2R)

Amount
of BG

imposed
Submission

Period
Purpose of

BG
Amount of

BG
Forfeiture

Reason of
BG

Forfeiture

1 Consent to
Establish

24.75
Lakhs

Submit
within 15

days

Towards
violation that
not obtained
Re-validation

of CtoE

Forfeiture
B.G. of

Rs.24.75
Lakhs after
submission

Towards
violation that
not obtained
Re-validation

of CtoE
 BG Return details

Srno. Consent (C2E/C2O/C2R) BG imposed Purpose of BG Amount of BG
Returned

NA
SCHEDULE-IV

General Conditions:
1 The  applicant  shall  provide  facility  for  collection  of  samples  of  sewage  effluents,  air

emissions and hazardous waste to the Board staff at the terminal or designated points and
shall pay to the Board for the services rendered in this behalf.

2 The  firm  shall  strictly  comply  with  the  Water  (P&CP)  Act,  1974,  Air  (P&CP)  Act,1981  and
Environmental Protection Act 1986 and Solid Waste Management Rule 2016, Noise (Pollution
and Control) Rules, 2000 and E-Waste (Management & Handling Rule 2011.

3 Drainage  system  shall  be  provided  for  collection  of  sewage  effluents.  Terminal  manholes
shall be provided at the end of the collection system with arrangement for measuring the
flow.  No  sewage  shall  be  admitted  in  the  pipes/sewers  downstream  of  the  terminal
manholes.  No  sewage  shall  find  its  way  other  than  in  designed  and  provided  collection
system.

4 Vehicles hired for bringing construction material to the site should be in good condition and
should conform to applicable air and noise emission standards and should be operated only
during non-peak hours.

5 Conditions for D.G. Set
a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or by

treating the room acoustically.
b) Industry should provide acoustic enclosure for control of noise. The acoustic enclosure/

acoustic treatment of the room should be designed for minimum 25 dB (A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust muffler with insertion loss of 25 dB (A) shall also be provided. The measurement
of  insertion  loss  will  be  done  at  different  points  at  0.5  meters  from  acoustic
enclosure/room  and  then  average.

c) Industry should make efforts to bring down noise level due to DG set, outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

e) A proper routine and preventive maintenance procedure for DG set should be set and
followed in consultation with the DG manufacturer which would help to prevent noise
levels of DG set from deteriorating with use.
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 f) D.G. Set shall be operated only in case of power failure.
g) The applicant should not cause any nuisance in the surrounding area due to operation of

D.G. Set.
h) The  applicant  shall  comply  with  the  notification  of  MoEFCC,  India  on  Environment

(Protection)  second  Amendment  Rules  vide  GSR  371(E)  dated  17.05.2002  and  its
amendments regarding noise limit for generator sets run with diesel.

6 Solid Waste – The applicant shall provide onsite municipal solid waste processing system &
shall comply with Solid Waste Management Rule 2016 & E-Waste (M & H) Rule 2011.

7 Affidavit  undertaking  in  respect  of  no  change  in  the  status  of  consent  conditions  and
compliance of the consent conditions the draft can be downloaded from the official web site
of the MPCB.

8 Applicant  shall  submit  official  e-mail  address  and any change will  be duly  informed to  the
MPCB.

9 The treated sewage shall be disinfected using suitable disinfection method.
10 The firm shall submit to this office, the 30th day of September every year, the environment

statement report for the financial year ending 31st march in the prescribed Form-V as per
the provision of rule 14 of the Environmental (Protection) Second Amended rule 1992.

11 The applicant shall make an application for renewal of the consent at least 60 days before
date of the expiry of the consent.

This certificate is digitally & electronically signed.

18499



Application for Consent/ Authorisation

Sir,
I/We hereby apply for*

1. Consent to Establish/Operate/Renewal of consent under section 25 and 26 of the Water (Prevention & Control of Pollution) Act, 1974 as
amended.

2. Consent to Establish/Operate/Renewal of consent under Section 21 of the Air (Prevention and Control of Pollution) Act, 1981, as
amended.

3. Authorization/renewal of authorization under Hazardous and Other Wastes (Management and Transboundary Movement) Rules, 2016 in
connection with my/our/existing/proposed/altered/ additional manufacturing/processing activity from the premises as per the details given
below.

Consent Information

 
UAN No: Application submitted on:
MPCB-CONSENT-0000169563 28-04-2023

Industry Information

 
Consent To: IIN No.: Submit to:
Operate SRO - Mumbai II

 
Type of institution: Industry Type: Category: Scale:
Industry O21 Building and construction

project more than 20,000 sq. m
built up area

Orange L.S.I

Location of
industry/activity/etc:

Name of Private Industry
Estate:

Private Industry Estate RIZVI ESTATES AND HOTELS PVT
LTD

 
EC Reqd. EC Obtained
Yes Application submitted

Date Of Application Parivesh Proposal Number Status Of Application
Nov 15, 2021 SIA/MH/MIS/238255/2021 Details Attached

Whether construction-buildup area is more than 20,000
sq.mtr.(Existing Expansion Unit)

Yes

General Information

 
1. Name, designation, office address with Telephone/Fax numbers, e-mail of the Applicant Occupier/Industry/Institution / Local Body.

Name Address
Akhtar Rizvi Rizvi House, 1st Floor,,Hill Road, Bandra West,Mumbai City,Mumbai

City

Designation Taluka
Director Mumbai City
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Area District
Village Kolekalyan, B/h. Kalina Church, Kalina, Santacruz East Mumbai city

Telephone Fax
9773375507

Email Pan Number
shahbaz.khan670@gmail.com AAACR5021K

2. (a) Name and location of the industrial unit/premises for which the application is made (Give revenue Survey Number/Plot number
name of Taluka and District, also telephone and fax number)

Industry name
RIZVI ESTATES AND HOTELS PVT LTD

Location of Unit Survey number/Plot Number
CTS No. Plot Bearing CTS No.6422, 6422/1-31, 6423, 6423/1 -6,
6424-A, 6424-B, 6424-B/1-4, 6424-C, 6424-C/1-3, 6426, 6426/1-17,
6427, 6427/1-16, 6429A, 6429A/I-11, 7370, 7374, 7375, 7376A,
7376A/1-16, 7377, 7379, 73791/1-3. 7381, 7381/1-16, 7382,
7382/1-3, 7394,7394/1-6, 7396, 7396/1-6, 7400, 7401 (pt), 7402,
7402/1-17, 7403A, 7403A/1-47, 7403B, 7403D, 7403D/1-20, 7408,
7408/1-6, 7437, 7437/1-53, 7438, 7438/1-7, 7440, 7440/1-14,
7441, 7441/1-14, 7448, 7448/1-17, 7451, 7451/1-11 at Village
Kolekalyan,Behind Kalina Church, Kalina, Santacruz East, Mumbai

7441,7441/1-14,7448,7448/1-17,7451,7451/1-11

Taluka District
Village Kolekalyan, Kalina, Santacruz East Mumbai city

(b) Details of the planning permission obtained from the local body/Town and Country Planning authority/Metropolitan Development
authority/ designated Authority.

Planning permission Planning Authority
Slum Rehabilitation Authority MHADA Slum Rehabilitation Authority MHADA

Name of the local body under whose jurisdiction the unit is located and Name of the licence issuing authority

Name of Local Body Name of the licence issuing authority
MCGM MCGM

3. Names,addresses with Telephone and Fax Number of Managing Director / Managing Partner and officer responsible for matters
connected with pollution control and/or Hazardous waste disposal.

Name of Managing Director Telephone number
Akhtar Rizvi 9773375507

Fax number Officer responsible for day to day business
Shahbaz Salim Khan

4. (a.) Are you registered Industrial unit ? No

Registration number Date of registration
U70100MH1978PTC020714 Oct 20, 1978

5. Gross capital investment of the unit without depreciation till the date of application (Cost of building, land, plant and machinery). (To
be supported by an affidavit/undertaking on Rs.20/- stamp paper, annual report or certificate from a Chartered Accountant for proposed
unit(s), give estimated figure)

Gross capital (in Lakh) * Verified * Terms * Consent Fee
7500.00 Undertaking 1 100000.00

6. If the site is located near sea-shore/river bank/other water bodies/Highway, Indicate the crow fly distance and the name of the water
body, if any.

Distance From Distance(Km) * Name
SH/NH 1.00

River 0.00 --NA--
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Human Habitation 0.00 --NA--

Religious Place 2.30 Maha Laxmi Temple

Historical Place 0.00 --NA--

Creek/Sea 0.00 --NA--

6b. Enter Latitude and Longitude details of site

Latitude Longitude
19.45822 72.515233

7. Does the location satisfy the Requirements Under relevant Central/State Govt. Notification such as Coastal Regulation Zone.
Notification on Ecologically Fragile Area, Industrial Location policy, etc. If so, give details.

Location Approved Industry
Area

Sensitive Area If Yes, Name Of Area Industry Location with
Reference to CRZ

NA No No NA

8. If the site is situated in notified industrial estate,

 Details
(a) Whether effluent collection,
treatment and disposal system has
been provided by the authority.

No -

(b) Will the applicant utilize the
system, if provided.

No -

(c) If not provided, details of proposed
arrangement.

NA

9.

(a) Total plot area (in squear meter) (b) Built up area and (in squear meter) (c) Area available for the use of
treated sewage/ trade effluent for
gardening/irrigation. (in squear meter)

15429.84 58741.32 1377.92

10. Month and year of commissioning of the Unit.

1978-10-20

11. Number of workers and office staff

Workers staff Hrs. of shift Weekly off
5 5 8 1

12.

(a) Do you have a residential
colony Within the premises
in respect of Which the
present application is Made
?

No NA

(b) If yes, please state population staying
Number of person staying Water consumption Sewage generation Whether is STP provided?

582 466 Yes

(c) Indicate its location and distance with reference to plant site.
Number of person staying Water consumption
-
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13. List of products and by-products Manufactured in tonnes/month, Kl/month or numbers/month with their types i.e.Dyes, drugs etc.
(Give figures corresponding to maximum installed production capacity

Products Name and Quantity

Product
Name

UOM Product
Name

Existing Consented Proposed
Revision

Total Remarks

OTHERS --NA-- 0 0 0 0 0 NA

Products Name and Quantity

Product Name UOM Quantity Remarks
NA --NA-- 0 NA

14. List of raw materials and process chemicals with annual consumption corresponding to above stated production figures, in
tonnes/month or kl/month or numbers/month.

Name of Raw Material UOM Quantity Hazardous
Waste

Hazardous
Chemicals

Remarks

NA --NA-- 0 No No NA

15. Description of process of manufacture for each of the products showing input, output, quality and quantity of solid, liquid and
gaseous wastes, if any from each unit process.

NA

Part B : Waste Water aspects

16. Water consumption for different uses (m3/day)

Purpose Consumption Effluent
Generation

Treatment Remarks Disposal Remarks

Domestic Pourpose 582 466 STP STP Capacity:
500 cmd

--NA--

Water gets Polluted
& Pollutants are
Biodegradable

0 0 --NA-- - --NA-- -

Water gets
Polluted,Pollutants
are not
Biodegradable &
Toxic

0 0 --NA-- - --NA-- -

Industrial
Cooling,spraying in
mine pits or boiler
feed

0 0 --NA-- - --NA-- -

Others 0

17. Source of water supply, Name of authority granting permission if applicable and quantity
permitted.

Source of water supply Name of Local Body Name of authority granting
permission

Qauntity permitted

Local Body MCGM MCGM 582

18. Quantity of waste water (effluent) generated (m3/day)

Domastic Boiler Blowdown Industrial Cooling water blowdown
466 0 0 0

Process DM Plants/Softening Washing Tail race discharge from

22503



0 0 0 0

* 19. Water budget calculations accounting for difference between water consumption and effluent generated.

0

20. Present treatment of sewage/canteen effluent (Give sizes/capacities of treatment units).

Capacity of STP (m3/day)
500

Treatment unit Size (mxm) Retention time (hr)
Primary clarifier 34 24

Aeration 34 24

Secondary Clarifier 34 24

21. Present treatment of trade effluent (Give sizes/capacities of treatment units) (A schematic diagram of the treatment scheme with
inlet/outlet characteristics of each unit operation/process is to be provided. Include details of residue Management system (ETP sludges)

Capacity of ETP (m3/day)
0

Treatment unit Size (mxm) Retention time (hr)
- 0 0

22.

(i) Are sewage and trade effluents mixed together? No

If yes, state at which stage-Whether before, intermittently or after treatment. NA

23. Capacity of treated effluent sump, Guard Pond if any.

Capacity of treated effluent sump (m3) NA

Effluent sump/Guard pond details No NA

If yes, state at which stage-Whether
before, intermittently or after
treatment.

No NA

24. Mode of disposal of treated effluent With respective quantity, m3/day

(i) into stream/river (name of
river)

NA (ii) into creek/estuary (name
of Creek/estuary)

NA

(iii) into sea NA (iv) into drain/sewer (owner
of sewer)

NA

(v) On land for irrigation on
owned land/ase land. Specify
cropped area.

NA (vi) Connected to CETP NA

(vii) Quantity of treated
effluent reused/ recycled,
m3/day Provide a location
map of disposal
arrangement indicating the
outler(s) for sampling.
Treated effluent reused /
recycled (m3/day)

0

25. (a) Quality of untreated/treated effluents (Specify pH and concentration of SS, BOD,COD and specific pollutants relevant to the
industry. TDS to be reported for disposal on land or into stream/river.

Untreated Effluent
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pH 7-8

SS (mg/l) 100-200

BOD (mg/l) 250-300

COD (mg/l) 450-600

TDS (mg/l) -

Specific pollutant if
any

Name Value

1

Treated Effluent

pH 7-8

SS (mg/l) 10 mg/l

BOD (mg/l) <10 mg/l

COD (mg/l) 40 mg/l

TDS (mg/l) -

Specific pollutant if
any

Name Value

1

(b) Enclose a copy of the latest report of analysis from the laboratory approved by State Board/ Committee/Central Board/Central
Government in the Ministry of Environment expected characteristics of the untreated/treated effluent

-

26. Fuel consumption

Fuel Type UOM Fuel Consumption TPD/LKD Calorific value
HSD Ltr/Hr 142 2500

Ash content Sulphur content Quantity Other (specify)
0.01 0.01 1 -

27. (a) Details of stack (process & fuel stacks: D. G. )

(a) Stack number(s) (b) Stack attached to (c) Capacity (d) Fuel Type
2 DG set 450 kVA and 400 kVA HSD

(e) Fuel quantiy (Kg/hr.) (f) Material of construction (g) Shape
(round/rectangular)

(h) Height, m (above ground
level)

0.142 MS Round 4..5

(i) Diameter/Size, in meters (j) Gas quantity, Nm3/hr. (k) Gas temperature ℃ (l) Exit gas velocity, m/sec.
0.2 1000 250 5

(m) Control equipment
preceding the stack

(n) Nature of pollutants
likely to present in stack
gases such as CI2, Nox, Sox
TPM etc.

(o) Emissions control system
provided

(p) In case of D.G. Set power
generation capacity in KVA

Acoustic Enclosures PM Acoustic Enclosures 450 kVA and 400 kVA

27. (B) Whether any release of odoriferous compounds such as Mercaptans, Phorate etc. Are coming out from any storages or process
house.

NA

28. Do you have adequate facility for collection of samples of emissions in the form of port holes, platform, ladder\etc. As per Central
Board Publication “Emission regulations Part-III” ( December, 1985 )

Poart hole No Details -
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Platform No Details -

Ladder No Details -

29. Quality of treated flue gas emissions and process emissions. Quantity of treated flue gas emissions
and process emissions.

Sr.
No
.

Stack attached to Parameter Concentration mg/Nm3 flow (Nm3/hr)

1 - - 0 0

(Specify concentration of criteria pollutants and industry/process-specific pollutants stack-wise. Enclose
a copy of the latest report of analysis from the laboratory approved by State Board/Central Board/
Central Government in the Ministry of Environment & Forests. For proposed unit furnish expected
characteristics of the emissions..

-

Part - D: Hazardous Waste aspect

 
30. Information about Hazardous Waste Management as defined in Hazardous Waste (Management & Handling ) Rules, 1989 as
amended in Jan.,2000. Type/Category of Waste as per

Waste (Annually) Schedule I
Cat No Type Qty UOM
NA 0 --NA--

Max Method of collection Method of reception Method of storage
NA NA NA

Method of transport Method of treatment Method of disposal  
NA NA NA  

Waste (Annually) Schedule II
31. Details about use of hazardous waste

Name of hazardous
waste/Spent chemical

Quantity used/month Party from whom purchased Party to whom sold

NA 0 NA NA

32.

a. Details about technical capability and equipments available with the applicant to handle the Hazardous Waste
NA

b. Characteristics of hazardous waste(s) Specify concentration of relevant pollutants. Enclose a copy of the latest report
of analysis from the laboratory approved by State Board/Central Board/Central Govt. in the ministry of Environment &
Forests. For proposed units furnish expected characteristics
NA

33.

Copy of format of manifest/record Keeping practiced by the applicant.
NA

34.

Details of self-monitoring (source and environment system)
NA
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35.

Are you using any imported hazardous waste. If yes, give details.
NA

36.

Copy of actual user Registration/certificate obtained from State Pollution Control Board/Ministry of Environment &
Forests, Government of India, for use of hazardous waste.
NA

37.

Present treatment of hazardous waste, if any (give type and capacity of treatment units)
NA

38. Quantity of hazardous waste disposal

(i) Within factory
0

(ii) Outside the factory (specify location and enclose copies of agreement.)
0

(iii) Through sale (enclosed documentary proof and copies of agreement.)
0

(iv) Outside state/Union Territory, if yes particulars of (1 & 3 ) above.
0

(v) Other (Specify)
0

Part - E: Additional information

 
39.

a. Do you have any proposals to upgrade the present system for treatment and disposal of effluent/emissions and/or
hazardous waste.
NA

b. If yes, give the details with time- schedule for the implementation and approximate expenditure to be incurred on it.
NA

40.

Capital and recurring (O & M) expenditure on various aspect of environment protection such as effluent, emission,
hazardous waste, solid waste, tree- plantation, monitoring, data acquisition etc. (give figures separately for items
implemented/to be implemented).
NA

41.

To which of the pollution control equipment, separate meters for recording consumption of electric energy are installed ?
NA

42.

Which of the pollution control items are connected to D.G. Set (captive power source) to ensure their running in the
event of normal power failure
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NA

43. Nature, quantity and method of disposal of non- hazardous solid waste generated separately from the process of manufacture and waste treatment.
(Give details of area/capacity available in applicant’s land)

Type Quantity UOM Treatment Disposal Other Details
Wet garbage 890 Kg/Day Composting OWC Used as soil manure -

Dry garbage 1336 Kg/Day Segregated Handed over to Authorized
recycler

-

STP Sludge 5 m3/day Composting OWC Used as soil manure -

44. Hazardous Chemicals – Give details of Chemicals and quantities handled and Stored.

(i) Is the unit a Majot Accident Hazard unit as per Mfg.Storage Import Hazardous Chemicals Rules ?
NA

(ii) Is the unit an isolated storage as defined under the MSIHC Rules ?
NA

(iii) Indicate status of compliance of Rules 5,7,10,11,12,13 and 18 of the MSIHC Rules.
NA

(iv) Has approval of site been obtained from the concerned authority?
NA

(v) Has the unit prepared an off-site Emergency Plan? Is it updated ?
NA

(vi) Has information on imports of Chemicals been provided to the concerned authority?
NA

(vii) Does the unit possess a policy under the PLI Act?
NA

45. Brief details of tree plantation/green belt development within applicant’s premises ( in hectors )

Open Space Availability Plantation Done On Number of Trees Planted
1377.92 Square meter 800 Square meter(58 %) 80

46.

Information of schemes for waste Minimization, resource recovery and recycling - implemented and to be implemented,
separately.
NA

47.

(a) The applicant shall indicate whether Industry comes under Public Hearing, if so, the relevant documents such as EIA,
EMP, Risk Analysis etc. shall be submitted, if so, the relevant documents enclosed shall be indicated accordingly.
NA

(b) Any other additional information that the applicants desires to give
NA

(c) Whether Environmental Statement submitted ? If submitted, give date of submission.
NA

48.

I/We further declare that the information furnished above is correct to the best of my/our knowledge.

49.
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I/We hereby submit that in case of any change from what is stated in this application in respect of raw materials,
products, process of manufacture and
treatment and/or disposal of effluent, emission, hazardous wastes etc. In quality and quantity; a fresh application for
Consent/Authorization shall be made and
until the grant of fresh Consent/Authorization no change shall be made.

50.

I/We undertake to furnish any other information within one month of its being called by the Board

Yours faithfully
Signature : Shahbaz Salim Khan
Name : Shahbaz Salim Khan
Designation : Manager

Additional Information

 
Air Pollution

Sr No. Air Pollution Source Pollutants APCS Provided Remark
1 DG set stack PM Acoustic enclosure -

Separate EM Provided No Other Emission Sources Not Applicable

Measures Proposed Not Applicable Foul Smell Coming Out No

Air Sampling Facility Details -

D.G. Set Details

Description Capacity(KVA) Remarks
450 kVA AND 400 kVA 850 NA

Hazardous Waste Generation

Hazardous Waste Quantity UOM Treatment Disposal Other Details

CHWTSDF Details

Member of CHWTSDF CHWTSDF Name Remarks

Cess Details

Cess Applicable Cess Paid If Yes, UpTo
No No Jan 1 1900 12:00:00:000AM

Legal Actions

Legal
Action
Taken

Legal Record Of Company Legal Action Details Remarks

No

Bank Guarantee Applicable: No  
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WELCOME M/S. RIZVI ESTATE...

Applications | Dashboard | Change Password | Industry Documents | Logout

MPCB Documents

No document received yet

* Note : Please note that 0 compulsory documents are yet to be uploaded. Please upload the below documents to proceed to payment section.

Uploaded documents

My Documents

Note: For infrastructure projects submit architecture area statement additionaly.
Note: If project attracts EIA notifications submit environmental clearence copy and for infrastructure project environmental clearence & architect completion
certificate.

Upload New

Congratulation
Document uploaded successfully

Sr No. Document Name Document Category Date Action

Sr No. Document Category Document Name Date Action

1 Fixed Assets Schedule (For
gross Block of assets)

Undertaking 28-04-2023 Download | Message | Delete

2 Manufacturing Process Manufacturing Process 28-04-2023 Download | Message | Delete

3 Industry Registration Company Registration
Certificate

28-04-2023 Download | Message | Delete

4 Land Ownership Certicate List of Directors 28-04-2023 Download | Message | Delete

5 Previous Consent copy Not Applicable 28-04-2023 Download | Message | Delete

6 Detailed proposal of
pollution control system

STP Details 28-04-2023 Download | Message | Delete

7 Detailed proposal of
pollution control system

SWM Details 28-04-2023 Download | Message | Delete

8 Audited Balance Sheet Audited Balance Sheet 05-05-2023 Download | Message | Delete

9 Other NGT Order 05-05-2023 Download | Message | Delete

10 Other 8.1 EC Application 05-05-2023 Download | Message | Delete

11 Other 8.2 EC_Rizvi 05-05-2023 Download | Message | Delete

12 Other 9. Architecture Certificate 05-05-2023 Download | Message | Delete

13 Other BG- 5 lac 05-05-2023 Download | Message | Delete

14 Other Bank Guarantee Ack Rs.
24.75 Lac

05-05-2023 Download | Message | Delete

Note: Document must be in pdf format and size must be less than 2MB
Sample Copies:
1) CA Certificate format for Single Units
2) CA Certificate format for Multiple Units
3) Undertaking Format

Document Type *

Select Type of document

Document Name * Choose File

Choose File No file chosen
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Thank you. Your payment has been successfully received with following details.

Transaction Receipt

Transaction Status: Success

Transaction Reference no: YBBC1877515058

Transaction no: TXN2305000810

Transaction On: 08-05-2023 12:33:59

Payment For: MPCB-CONSENT-0000169563

Email: shahbaz.khan670@gmail.com

Mobile no: 9773375507

Amount: 100000.00 INR.
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24th Feb, 2023 

COMPLETION CERTIFICATE 

TO WHOM IT MAY CONCERN 

Subject: Completion Certificate for Rehab Building no. A-2, A-3, A-4, A-5 and A-6 on 

C.T.S. Nos. 6422, 6422/1 to 31, 6423, 6423/1 to 6, 6424-A, 6424-B, 6424-B/1 to 4, 6424-

C, 6424-C/1 to 3, 6426, 6426/1to 17, 6427, 6427/1 to 16, 6429-A, 6429-A/1 to 11, 7370, 

7374, 7375, 7376-A, 7376-A/1 to 16, 7377, 7379, 7379/1 to 3, 7381, 7381/1 to 16, 7382, 

7382/1 to 3, 7394, 7394/1 to 6, 7396, 7396/1 to 6, 7400, 7401 (pt.), 7402, 7402/1to 17, 

7403-A, 7403-A/1 to 47, 7403-B, 7403-D, 7403-D/1 to 20, 7408, 7408/1to 6, 7437, 

7437/1 to 53, 7438, 7438/1 to 7, 7440, 7440/1 to 14, 7441, 7441/1 to 14, 7448, 7448/1 

to 17, 7451, 7451/1 to 11, 7395, 7446A, 7446A/1-6, 7446B, 7447, 6425A, 6425A/1-9, 

6425B, 6425B/1-6, 7449, 7449/1-4, 7450, 7450/1-12, 6421, 6421/1-20, 6428(pt), 7364, 

7383, 7383/1-3, 7384, 7401, 7401/1-16, 7403-A/48, 7404, 7405, 7406, 7407, 7409, 

7409/1-10, 7412, 7412/1-2, 7413, 7413/1-4, 7414, 7428, 7428/1-12, 7430, 7430/1-9, 

7431A/2-10, 7431-B, 7432, 7432/1-5, 7433, 7433/1-10, 7435, 7436, 7436/1-6, 7442(pt), 

7443, 7445, 7445/1-2, 7452, 7453, 7453/1-6, 7454, 7454/1-6, 7455, 7455/1-8, 7456, 

7456/1-13, 7457, 7458, 7458/1-11, 7459 & 7459/1-29 of village Kole-Kalyan, Kalina, 

Santacruz (East). 

We have successfully completed the supply and installation of Vermigold Organic Waste 

Digester of capacity 135Kg/day at Rizvi Rehab Building no. A-2, A-3, A-4, A-5 and A-6 

at Kole-Kalyan, Kalina, Santacruz (East), Mumbai. 

Jaideep Saptarshi 

Executive Director 
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ECOTECH AQUA ENVIRO ENGIN EERS PVT.LTD. 

A1f7 INDRAVOUDH CHS MITHA NAGAR GOREGAN WEST 400104 
EMAIL AD. ECOTECHAQUA@REDIFFMAUIL.COM 
MOBILE.8452002334{1977065598 

Date: 06/03/2023 

RIZVI ESTATES & HOTELS PVT.LTD. 
RIZVI HOUSE 1sr FLOOR HILL ROAD. 
SANDRA WEST40050. 

Sub: CERTIFICATION of STP Completion -300 KLD. 

Dear Sir, 

Please refer to our telecom. 

This is to confirm that we have completed the supply and installation activity of the STP plant 
in your premises. SRA BUILDING NO. A2.A3.A4.A5&A6The STP is based upon MBBR 
technology (MBBR). 

Sewage Treatment Plant is designed based on the following characteristics of inlet water: 

Flow M3 /day 300 
PH - 7-8 
BOD ma/ I 300 
COD ma/I 600 
O&G ma/I 50 
TSS ma I I 300 

The guarantee of the outlet parameters as below: 

For disoosal 
PH - 7-8 
BOD mc::i /I <10 
COD mc::i I I < 50 
O&G ma I I < 10.0 
TSS mc::i I I <10 

Hope this is in line with your requirement. 

Thanking you, 

Yours truly 
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DAR SCREEN (SEWAGE) 

OIL & GRE/\SE C:ll/\MDEll 

I FILTMTE I 
r .. - ll>JJ __ E_~Q_U_A_L_1 s_A_T_ro_N_T_A ___ N __ 1c~~I.._ - - - - - - - - -

AERATION · · - .,. 
SYSTEM 

HYPO DOSING 
SYSTEM 

FAD 1 

FAD 2 

TUBE SETTLER 

CIILORlNE CONT/\CT T/\NK 

FILTER FEED TANK 

DUAL MEDIA FILTER 
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PROPOSED  LAYOUT FOR S.R. SCHEME ON PLOT BEARING  CTS. NO.

OF VILLAGE KOLEKALYAN, SANTACRUZ (EAST), MUMBAI.

1 - ANIL  APARTMENT,  M. T. N. L.  ROAD,  AGAR
BAZAR, DADAR,  MUMBAI - 400 028,  INDIA.

MUNGEKAR  &  ASSOCIATES
ARCHITECTS, INTERIOR DESIGNERS & TOWN PLANNERS

DRWN BY :SONAL U TASKAR DATE : 06/06/2018

SEPARATE RAIN WATER

HARVESTING TANKS FOR

BUILDINGS A5 & A6

CAPACITY: 12.7M3 EACH
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